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Threat to Lion Sanctuaries 

1265. PROF. C. LAKSHMANNA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government's attention has 
been drawn to the news report which) 
appeared in the Times of India of the llth 
February, 1985 regarding threat to three lion 
sanctuaries in the country; 

(b) if so, the redressal measures proposed 
to be taken by Government in this regard; 

(c) whether it is a fact that the Gir 
Sanctuary is also under destruction; if so, the 
remedial steps taken in this regard; and 

(d) whether it is also a fact that Gov-
ernment have dropped the plans for the Silent 
Valley Project only for the time being and not 
permanently as per the wishes of the late 
Prime Minister Shrimati  Indira  Gandhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN): (a) to .(c) The 
New Delhi edition of the Times of India dated 
llth February, 1985 does not contain any news 
report regarding threat to lion sanctuaries in 
the country. There is only one sanctuary and 
national park in the country which has lions 
and that is the Gir National Park and 
Sanctuary in Gujarat. The State Government 
of Gujarat whoare responsible for the manage-
ment of the Park and Sanctuary have been 
advised from time to time to take all possible 
steps to preserve the eco-system of Gir 
Sanctuary/National  Park. 

(d) The Stote Government of Kerala has 
finally notified the entire Silent Valley 
Reserve Forest as a National Park with effect  
from  15th   November,   1984. 

Impounding  of     passports  by     Missions 
abroad 

1266. SHRI KHUSHWANT SINGH: Will  
the PRIME MINISTER    be pleased 
to state: 

(a) whether there are any specific rules 
under which  Indian officials in     missions 
abroad are entitled to impound passports of 
Indian  citizens; 

(b) whether it is a fact that passport of 
Shri Khalid Sabh-, General Secretary of the 
World Muslim Minority Commission has 
been impounded by the Indian High 
Commission  in  London; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI     KHURSHID    ALAM    KHAN): 
(a) Yes, Sir. All passport Issuing Authorities 
in India and in our diplomatic missions abroad 
derive the powers to issue, refuse, impound or 
revoke passports from the Passports Act.   
1967. 

(b) Yes, Sir. 

<c) The activities of Shri Khalid Sabir son 
of Shri Ghulam .Sabir were considered to be 
prejudicial to the interests of the sovereignty 
and integrity of India and the security of India, 
and hence attracted Section 10(3) (c) of the 
Passports Act, 1967. His Passport was 
accordingly impounded under this section. 

 


